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ORDER

Per: Inturi Rama Rao, AM

This appeal filed by the assessee is directed against the order of
the National Faceless Appeal Centre, Delhi [CIT(A)] dated
19.12.2023 for Assessment Year (AY) 2017-18.

2. Brief facts of the case are that the appellant was working a
telecom distribution agent in the name of SR Communications of
Vodaphone Recharge Coupon the EC. The assessee did not file
return of income for AY 2017-18. Based on the information that the
appellant made deposit of Rs. 1,19,61,090/-, a notice u/s. 148 of the
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Income Tax Act, 1961 (the Act) was issued by the Assessing Officer
(AO) on 24.03.2021 directing the appellant to file the return of
income. In response to the notice, the appellant submitted that the
cash deposit was made out of business receipts as an agent to
Vodafone M Pesa and the appellant is in receipt of commission to
the tune of 1% only. The AO rejected this explanation stating that
the petitioner could not furnish the details of source of cash deposit
and there is no significant deductions from the part of Vodafone M
Pesa. The AO also levied penalty worth Rs. 9,34,384/- u/s.
271AAC(1) of the Act.

3. Being aggrieved, a revision petition was filed before the
Principal Commissioner of Income Tax, Kozhikode u/s. 264 of the
Act, who wide order dated 20.11.2023 deleted the addition of cash
deposits to the tune of Rs. 1,19,61,090/-. Subsequent to this order,
the appellant filed appeal before the CIT(A) for deletion of the
penalty imposed by the AO. The CIT(A) confirmed the penalty by
observing that the appellant has made no effort to explain the

deposits with evidence.

4.  Being aggrieved, the assessee is in appeal before us in the

present appeal.

5. We have heard the rival contentions of both the parties and
perused the material available on record. At the outset we find that

the quantum addition had been deleted by the Pr. CIT vide order
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dated 10.11.2023 passed u/s. 264 of the Act. Therefore, the matter is
remitted back to the AO for de novo adjudication in accordance with
law after affording reasonable opportunity of hearing to the

aSSCSSCC.

6. In the result, the appeal filed by the assessee is allowed for

statistical purposes.

Order pronounced in the open court on 29" January, 2025.
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